IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAN BENCH
AT HYDERARBAD

0.A.N®.655/96 ‘ Date of QOrder: 6J9.96

BETWEEN:
K.Venkata Pras;d Rae «« Awpelicant
AND ‘ -

Unien ef Inéia - Rep. By :

1. General Manager,
S.E.Rly., Garden Reach
Calcutta - 43,

2. Dy.Chief Electrical Engineer's
Office, S.E.Rly.,
Visakhepatnam,

3. Chief Medical Superintendent,
3,8,Rly.Hespital, Visakhapatnam,

4, Chief Med#cal OfficergH.§.D.,

S.E.Rly., Calcutta - 43, .. Respendents,
Counsel far the Applicant «+« Mr.Y.Subrahmanyam
Geunsel fer the Respmndents «« Mr.V.Bhimanna
CORAM :

HON'BLE 3HRI R.RANGARAJAN: MEIMBER (ADMH.)

— — w A i A e o

X Oral erder @s per Henhble Shri R.Rangarajan,Me%ber(Admn.) b

Heard Mr.Y.,Sukrahmanyam, learned ceunsel for thse
agpplicant and Mr.V,Bhimanna, learned standing ceunsel fer

the reszponsents,

2. This OA is filed praying fer a directien te the
respenéents te obktain pest facte apsreval @g&ég@ﬁetent
medical autherities te arrange reimbursement ef medical

charges of B5.6,500/- as indicated in Railway Bearg's letter

D —




Ne.92/H/6/41 dated 15.1.93 (A-1) anéd te pay interest thereen.

3. When this OA was taken us fer sdmissien hearing

teday, learned ceunsel fer the applicant submitted
he may e mpermitted te withdraw this QA,

withdrawal is granted.

4, In the result, the 02 is dismissed as withd

Ne cests,
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Pearmissibén fer

AW,

CT(“\‘_51—~—‘"“f'€§§—-—

(R. RANGARAF‘AN)

Member (Ad

Dsted: 6th August, 1996

( Dictateé in Open Ceurt )
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0.4.ND.655/96

Copy to:

14

2o

3.

4o

5.
6.

7.

8,

The General Mamger,
South Eastern Railuway,
Garden Reach, |
Calcutta - 43,

Dy.Chief Electrical Bngineer's -

Off ica,Seuth Castsrn Railway,

Visakhapatnam,

gx¥Chiaf Medical Superintendeat,
South Eastern RailwayyHospital,
visakhapatnam.

Chief Medical OFficeryd H.0.D.,
South Eastern Railuay,
Calcutta, ‘ ‘ o

One copy to Nt;Y?Subrahmanyam, Advocate,
CAT,Hyderabad. ' '

One copy to Mr.w:Bhimanna, 5dd) . .CGSCLEAT,
Hyderabad., '

One copy tg Library,CAT,Hyderabad.

One dupliats copy.
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TYRED BY CHECKED BY
COMPARED BY APRROMED BY

THE CENTRab ADMINISTR:TIVI TRIBUNAL
HYDEZR:8AD BENCH HYDIRABAD

THE HON'BLE SHRI R.R:NGASJAN: M(A ).

\

DATED: A/}?/?Q

ORDZR/JUDGEMENT

U.Ai‘Nﬂ_/R.,‘: /C.p.f\iOo

6.A.n2. 6 S’f?%ﬁk .

ADMTT
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DIsp0s:

) OF WITH DIRECTIONS

DISMISIED
DISMINGED AS WITHDRAEN

CROERZDVRZJIZCTED
MO ORDEZR] AS 70 c0O57S5, -
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